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Both sides are present.   

2. Shri Roopesh Sukumaran, Joint Commissioner, CGST & Central 

Excise, Division-III, Mumbai West  filed an application for withdrawal 

of 6 appeals under litigation policy in compliance to CBIC circular dated 

22.8.2019 issued under F.No.390/Misc/116/2017-JV but no affidavit, 

as per direction of this Bench given on 30.5.2023, is filed. Instead he 

has superscribed the plain paper application as “Affidavit” without the 

same being on a stamp paper and sworn before an Oath 

Commissioner. He is warned not to be so casual in complying with the 

court’s order and honour the same as a responsible officer of 

Government.  He be informed accordingly. 

3. In view of the withdrawal request received, we dismiss these six 

appeals under Litigation Policy, noted above. 

4. The respondent’s cross objections are disposed of. 

 
(Dictated & Pronounced in open court) 
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(DR. SUVENDU KUMAR PATI) 
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